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1., The Sub-Divisiocnal Officer,
Telephones, Karimmagar,

2. The Chief General Manager,
Telecommunications, Nampally,
Hyderabad.

3. The General Manager,
Telecommunications,Warangal.

‘4, The Telecom District Manager,

Karimnagar.

5. G.Kistaiah
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Counsel for the applicant ¢t Mr.D.Ldnga Rao

Counsel for the respondents tMr.V.Rajeswara Rao, Add]
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ORDER
ORAL CRDER (PER HON'BLE SHRI R,RANGARAJAN 3 MEMIBER ADMN.) )
|
Heard Mr.K.Venkateswara Rao for Mr.D.Linga Rao,
learned counsel for the applicant and nr.V.Rajeé:wara_Rao,
learned counsel for the respondents. l
2.  The OA was dismissed for non-joinder ofinec ssary
party by order dated 23-2-99, The applicant in Fhe T submits
that due to shifting of his office the file was mis-placed and
heﬁce personal notice to R=-5 could not be ¢taken ;s dilrected by
the Tribunal on 5-0%-99. Though he expressegd hics ré ret it is
L | not possible for us to accept the reply given ininmn- dhering
: to the order given by this Tribunal earlier. Evén when the Ca
. was listed for hearing on neither the counsel ﬁogithe applicant
was present. That shows that the applicant was not interested
/' in pursuing his cacse.
| 2 3. We see no error aprarent on the face of the records

L in the Judgement. Hence, the RA is dismissed. No cgsts.
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